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MINISTRY OF LAW, JUSTICE AND COMPANY A¥FAIRS
' (Legislative Department)
New Delhi, the 30th December, 1993/Pausa 9, 1915 (Saka)

The following Ac\t)“oLP/érliamenp received the assent of the President
on the 26th December, 1993, and is hereby published for general informa-
- tion:i—

THE NATIONAL COUNCIL FOR TEACHER EDUCATION
. ACT, 1993
No. 73 or 1993

[29th December, 1993.]

“An Act to provide for the establishment of a National Council
for Tezcher Education with a view to achieving pianned and
co-ordipated development of the teacher education system
throughout the. country, the regulation and proper mainte-
nance of norms and standards in the teacher education system
and for matters connected therewith.

Be it enacted by Parliameht in the Forty-fourth Year of the Republic
of India as follows:— N

CHAPTER I

PRELIMINARY ) Short
o ) title,
1. (1) This Act may be called the National Council for Teacher extent

Education Act, 1993. and

com- 3
(2) It extends to the whole of India. except the State of Jammu and  mencgz

ment;vn |
T

Kashmir.

e
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(3) It shall come 1nto force on.such date as the Central Government

may, by notification in th-e Oﬁimal Gazette, appolnt

2. In thls Act unless the context otherwise requu‘es,

(a )-f ‘appointed day » means the date of establwhment of the
National Council for. Teacher Education under sub-section (I) of
section 3; .

(b) “Chairperson” means the Chairperson of the Council
appointed under clause (a) of sub-section (4) of section 3;

(c) “Council” mea_ﬁs the National Counciltfor Teacher Educa-
tion established under sub-section (I) of section 3;

(d) “examining body” means a University, agency or authority
to which an institution is affiliated for conduecting -examinations in
teacher reducation quahﬁcatlons

(e) “institution” means an mstltutmn which offers courses or
tramlng in teacher education; \ ’

(f) “Member” means a Member of the Councﬂ and mcludes the
Chairperson and Vice-Chairperson;

(9) “Member-Secretary” means the Member-Secretary of the
Council appointed under clause (c¢) of sub-section (4) of section 3;

(h) “prescribed” means prescribed by rules made under section
31;

(i) “recognised institution” means an 1nst1tutmp recognised by
the Council under section 14;

(j) “Regional Committee” means a committee established under
section 20;
(k). “regulations” means regulations made under section 32;

(1) “teacher education” means programmes of education,
research or training of persons for equipping them to teach at
pre-primary, primary, secondary and senior secondary stages in

schools, and includes noh-formal education, part-time education,

‘adult education and correspondence education;

- (m) “teacher education qualification” means a degree, diploma
or certificate in teacher education awarded by a University or exami-
ning body in accordance with the provisions of this Act;

(n) “University” means a University defined under clause (f)
of section 2 of the University Grants Commission Act, 1956, and in-
cludes an institution deemed to be a University under section 3 of
that Act;

(0) “Vice-Chairperson” means the Vice-Chairperson of the
Council appointed under clause (b) of sub-section (4) of section 3.

CHAPTER II

BSTARLISHMENT oF THE COUNCIL

3. (1) With effect from such date as the Central Government may, by

notification in the Official Gazette, appoint, there shall be established a
Council to be called the National Council for Teacher Education.

2\

3 of 1956,

V5.

1
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(2) 'I'he Co'uncxl shall be a body corporate by bhe ‘name: aforesa.ld‘
hav g perpetual successlon and a. common seal Wlth power to cO ftract .
and shall by the said pame sue and be sued_ :

(3) The head ofﬁce of the Councﬂ shall be at Dellu and the Councﬂ

"may, with the previous approval of the Central Govermnent esfabhsb
v regional ofﬁces at oxther places in India.

(4) The Council shall conslst of the following Members namely:—
(a) a Chan‘person to_be appointed by the Central qu_emme;nt,.

_ (b) a Vlce—Chalrperson to be appomted by the Central’

. ment; 4 '
(c) a Member—Secretary 'co be appounted by the Central Govem—

ment

V (d) the. Secretary to the Govemment of Ind,la in the \Depart-

.ment dealing with Educauon ex oﬁiczo ‘ .

(e)..,_ the Chairman, Umvernslty Grants ’Commis'éion' :eétablished

:'
'under section 4 of the University Grants Commission. Act 1956 or a

“member theréof nominated by him,- ex—oﬁ‘icw _
' (f) the Director, National Councﬂ -of: Educauonal Research and
: ;Trammg, ex offic i0; 4 _ . !
(g) the D1rector National Inst1Lute of E’ddcati_enal Planning
and Administration, ex officio; : : : ’
(h) the Adviser (Education), Planning _C‘ommniséio:n, ex officio;
(@) the Chairman, Central Boards of Secondary Education, ex-
officio; .
() the Financial Adviser to the Govemment of India in
-the Departme"lt dealing with. Education, ex officio;
_ (k) the Member- Secretary, All-Ind1a. Council for Technical
: Educatlon six officio; _ : o o '
he‘ Chalrpersons of all Reglonal Commﬂitees ex oﬁiczo-

‘() th1rteen peraons po:,sessmg ‘experience ani _knowledge in
the fitld of education ‘or teachmg to ‘be appomted-«by the ‘Central
Government as’ under, from amongst the—— . : : -

(i) Deans of Facaltles of. Educatlon and Professors

of Eduf*atmn in Universities : —TFour;
© (i) expiert‘s in secondary teachen education —Opne;
(iii) experts in pre-primary and primary teacher
education —Three;
(iv) experts in non-formal education and adult
education —Two;
(v) experts in the field of natural sciences, social
sciences,  linguistics,  vocational  education,
work experience, educational technology and
special education, by rotation, in the manner
—Three;

prescribed
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, (n) nine Members to be appointed by the Central Gov‘errrnent.
to represent the States and the Union terntory Admlmstratmns in:

‘the ‘manner prescrlbed N

(o) three Members of Parhament of w.hOm one shall be nomi-
nated by the  Chairman -of the Counc11 of. States and two by the
Speaker -of the  House ‘of: the People;:- e

(P) three Members to be apoomted by the Central Government
from amongst -teachers of primary. and secondary education and
teachers of recogmsed institutions.

.....

) Itis heleby declared that the officé of the Member of the Coun-
cil shall not disqualify its holder for being chosen as or for being a mem-
ber of either House of Parliament. ;

4. (1) T‘he Chauperaon Vice- Chau‘person and the Member—Secretary
shall hold office on a full-time basis. ¢

2) The term of office of the Chairperson, the Vice-Chairperson and -

the Member- Secretary shall be four years, or-till they complete the age
of sixty .years, whichever is earlier.

(3) The conditions of service of the Chairperson, the Vice—éﬁéirperson
and the Member-Secretary shall be such as may be prescribed.

(4) The term of office of Members [other than the Members specified
in clauses (@) to (1) and clauses (n) and (o) of sub-section (4) of section
3] shall be two years or till fresh appointmentg are made, whichever is
later, and other conditions of service of such Members shall be such as
may ‘be prescribed.

(5) If a casual vacancy occurs in the office of Chairperson, whether
by reason of death, resignation or inability to discharge the functions of
a Chairperson owing to illness or other incapacity, the Vice-Chairperson
holding office as such for the time being, shall act as the Chairperson
and shall, uniess any other person is appointed earlier as Chairperson,
hold office of the Chairperson for the remainder of the term of office of
the person in whose place the said person is to so act.

(6) If a casual vacancy occurs in the office of the Vlce Chairperson
or any other Member, whether by reason of death, resignation or mablhty

to discharge his functions owing to illness on other incapacity, such va-

cancy shall be.filled up by making fresh appointment and the person so
appointed shall hold office for the remainder of the term of the office of
the person in whose place such person is so appointed.

(7) The Chairperson shall, in addition to presiding over the meetings
of the Council, exercise and discharge such powers and duties of the
Council as may be delegated to him by the Council and such other powers
and duties as may be prescribed. ‘

(8) The Vice-Chairperson shall perform such functions as may be
assigned to him by the Chairperson from time to time.

5. A person shall be disqualified for being appointed as a Member
if he—

(a) has been convicted and sentenced to imprisonment for an
offence, which, in the opinion of the Central Government, involves
moral turpitude; or

23
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ernmen.t or. a body corporate owned or controlled: by the Government
or : : - » R

- (e) has in thé opmlon of the Central Government such financial

or other interest in the Coupcil . as is hkely ‘to affect prejudlcxally the.

dlscharge by hlm of hrs functlons as a Member

\

6 The Central Government shall remove a Member 1f he—-

(a) becomes subject tot any of the drsquahﬁcatrons mentloned in
: sectlon 5! g :

L Provxded that no Member shall be removed on the ground
'that he has become subJect to the dlsquahﬁcatmn ment1 led. in
clause (e) of: that sectmn unless he has been given a, reasonable op-

' portumty of bemg heard m the matter or. :

(b) refuses to act or becomes 1ncapab1e of actmg, or . -

(c) is, Wlthout obtalmng leave of absence from the Councﬂ absent

from three consecutlve meetings of the Council; or

(d) in 'the oplnion of the Central Government, has so abused his.
position as to render his contmuanve in office detrlmen’ral to -the
public interest:

Provided that no Member shall be removed under this clause

unless he. has. been - grv'en a reasonable opportunity of bemg heard.

in the matter

7 (1), T’h
obs,e.rve‘*such
at 'its meetings mcludmg the quorum at such meetmgs) :
vided: by regulataons . ’ !

'hall meet at such time and places, and shall

; may be pro—

wProvided -thfa,tf_the>f(3foune'i'l sh_ail meet at least once every year. .

(2) The Chairperson, and in the absence of the Chairperson, the
Vice-Chairperson shall preside at the meetings of the Council .

(3) If for any reason the Chairperson and the Vice-Chairperson,

both are unable to attend any meetlng of the Council any othar Member
chosen by the Members present at the meeting shall preside at  that
meeting. ‘

(4) All questions which  come up before any meeting of the
Council shall be decided by a majority of votes of the Members
present and voting and in the event of any equality of votes, the Chair-
person, or in the absence of the Chaxrperson the person presiding, shall
have and cxercise a second or casting vote.

AN

(d) has beep removed or dlsmzssed from the servnce of . the Gov—v

dure in regard to the transactlo,n of busmess

Vacation
‘uf office of
Member.

‘Meeét-
ings of
. the Coun-

- eil
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8. No act or proceedlng of the CouTncﬂ shall be invalid: merely byv
reason- of— i

(a) any- vacancy in, or"any defect in the cons‘atuhon of, the
Council; or : :

(b) any defect in the appointment of a pe1son acting as a
Member of the Council; or. !

(c) any irregularity in the procedure of the Council not affec-
ting the merits of the - case_

9. (I) The Council may cb-opt, in such manner and for such pﬁ"rposes

as may be determined by regulations, not more than three persons, whose
assistance or advice it may desire in carrying out any of the provisions
of this Act. |

(2) The person co-opted by the Council under sub-section ( 1) for

any purpose shall have a right to take part in the discussions relevant
to that purpose; but shall not have a right to vote at a meeting of the
Council, ;and shall not be a Member for any other purpose.

10. (1) For the purpose of enabling the Council to dischéfge its func-

tions efficiently under this Act, the Council shall, subject to such regula-
tions as may be made in this behalf, appoint (whether on deputation or
otherwise) such number of ofﬁcers and other employees ag it may consi-
der necessary: :

Provided that the category of posts ‘equivalent to Group ‘A’ posts

in the Central Government ‘shall be subject to the approval of the
Central Government.

(2) Every officer or other employee appointed by the Council shall be

subject to such conditions of service ag may be determined by regulations.

11. All orders and decisions of the Council shall be authenticated by

the signature of the Chairperson or any other Member authorised by the
Council in this behalf, and all other instruments issued by the
Council shall be authenticated by the signature of the Member-Secretary
or any other officer of the Council authorised in like manner in  this

behalf by the Chairperson.

CHAPTER II1

Functions or THE COUNCIL ..

12. It shall be the duty of the Council to take all such steps as it

may think fit for ensuring planned and co-ordinated development of
teacher education and for the determination and maintenance
of standards for teacher education and for the purposes of performing its
functions under this Act, the Council may—

(a) undertake surveys and studies relating to  various aspects
of teacher education and publish the result thereof;

(b) make recommendations to the Central and State Gov-
ernments, Universities, University Grants Commission and recognised
institutions in the matter of preparation of suitable plans and pro-
grammes in the field of teacher education:

9
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(c) co-ordinste and monitor teacher educatlon and itg -
lopment in the country, B )

(d) lay down gmdehnes in respect of minimum quahﬁcauons for

a person to be employed as a teachler in schools or in recognised
institutions;

(o) lay down norms for any spec1ﬁed category of eourses or
“trainings in teacher education, including the minimum eligibility
criteria for admission thereof, and the method of selection of

candidates, duration of the course, course cotents and-mode of

curriculum; _

( f)' lay down guidelines for compliance by ‘recognised institutions,
for starting new courses or training, and for providing physical and
instructional facilities, staffing pattern and -staff qualifications;

(9). ‘léy.' down standards in respect of examinations lee_ding to’

teacher education qualifications, criteria for admission to such exami-
,nation‘s' and schemes of courses or training;

“ (h) lay down gu1dehnes regaldmg tumon fees and other fees -

chargeable by recogmsed institutions;

(1) promote' and conduct _lnnovation and research ip various
areas of teacher education and disseminate the results thereof;

(j) examine and review periodically the implementation of the

norms, guidelines and standards laid down by the Council, and to.

suitably advise the recognised institutions;

(k) evolve suitable performance appraisal svstems, norms and
mechanismg for enforcin.cr accountability on recognised institutions;

(l) formulate schernes for various levels of teacher education

_and 1dent1fy 1ecogmsv>d mstltutmns and set up new 1nst1tut1ons for

teacher development nrogrammesl

(m) take all necessary steps to prevent commiercialisation of

teacher eduéation'-' and

the Central Government

13. (1) For the purposes of ascertaining whether the ‘recognised .ins-
titutions are functlomng in accordance with th'e provisions of thig Act, the
Council mav cause inspection of anv such institution, to be made by such
persons as it may direct, and in such manner ag may be prescribed.

(2) The Councii shall communicate to the institution the date on
whichk inspection under sub-section (J) is to be made and the institution

shall be entitled to be associated with tho inspection in such manner as

may be prescribed.

(3) The Councii shall communicate to the said institution, its views
in regard to the results of any such inspection and may. after ascertaining

the opinion of that institution recommend to that institution the actlon

to he taken as a recult of such inspection.

Q6

ST (n) perform such other functions as may be entrusted to 1t b'y”

Inspec-
tion.
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G All commumcauqns to the mstltutmn under this section shall be
made to the executive authority thereof, and the executive authority of
the institution shall report to the Council. the action, if any, whiqh| is
proposed to be taken for the purposes of implementing any such recom-~
mendation as is referred to in sub-section (3).

CHAPTER IV ;
RECOGNITION OF TEACHER EDUCATION INSTITUTIONS

14. (I). Every institution offering or intending to offer a course or
training in teacher education on or after the appointed day, may, for. grant
of recognition under this Act, make an application to the Regional Com-
mittee concerned in such form and in such mai_x'ner as may be determined
by regulations: ’

Provided f.hat an institution offering a course or. training in teacher
education immediately before  the appointed day, shall be entitled to
continue such course or training for a period of six months, if it has made
an application for recognition within the said period and until the dis-
posal of the application by the Regional Committee.

(2) The fee to be paid along with the applicatiorf‘under.sub-—section
(1) shall be such as may be prescribed. _ l ‘

(3) On receipt of an application by the Regional Committee from any
institution under sub-section (J), and after obtaining from.the institu-
tion concerned such other particulars as it may con51der Teqessary, 1t
skall,— TS

(a) if it ig satisfied that such institution has adequate financial

resources, accommodation, library, qualified staff, laboratory and that
it fulfils such other conditions required for proper functioning of the
institution for a course or training in teacher education, as may be
detemined by regulations, pass an order granting recognition to such

institution, subject to such conditions as may be determined by re-

gulations; or

(b). if it is of the opinion that such institution does not fulfil the
. requirements laid down in sub-clause (a), pass an order refusing
recognition to such institution for reasons to be recorded in writing:

Provided that before passing an order under sub-clause (b) the Re-
glonal Comrmttee shall provxde a reasonable opportumty to the concerned
institution for making a written representation.

(4) Every order granting or refusing recognition to an institution
for a course or training in teacher education under sub-section (3)
shall be published in the Official Gazette and communicated in writing
for appropriate action to such institution and to the concerned examining
body, the local authority or the State Government and the Central
Government. ;

(5) Every mstltutlon in respect of which recognition has been refused
shall discontinue the course or training in teacher education from the end
of the academic session next following the date of receipt of the order
refusing recognition passed under clause (b) of sub-section (3).

2F




~ (6) Every exammmg body shall on recexpt of the order under sub-
- sectlon (4).—— - , . ;

S (e grant aiﬁhatlon to the msutuuon where recogmuon has been
granted, or

- (b) cancel the aﬁihauon of the msutuuon, where recogmtlon has
beeu refused :

L

15, (1) .Where any recogmsed 1nst1tutxon intends to start, any new

course or trammg in teacher education, it may make an apphcatlon to
seek permission therefor to the Regional Committee concerned in such
form and in such marnner as may be determxped by regulatlons

(2). The fees ta be paid along with the apphcatwn under sub—sectlon
(1) shall be such as may be prescribed. :

3 On ‘receipt of an application from an msutuuon under sub-section

(1), and safter obtaining from the recognised 1nst1tutmn sueh other partl-
culars ‘as may be considered necessary, the Reg10na1 Committee- shall, -

(a) if it is satlsﬁed that such recogmsed institution has adequate
financial resources, accommodation, library, qualified staff, laboratory,
-and that it fulfils such other conditions required for proper conduct

. of the new course or training in teéacher education, as may be deter-
" mined by regulations, pass an order granting permission, subject’ to
such conditions as may be determined by regulation; or

_ (b') if it is of the opinion that such institution does not fulfil the
- requirements laid down in sub-clause (a), pass an order refusing per-
“ mission to such 1nst1tut1on for reasons to be recorded in writing:.

Provided that before passing an order refusing permission under
sub-clause (b), the Regional Committee shall provide a reasonable
opportunity to the institution concerned for making a written
presentauon

4) Every order granting or refusing permission to a recognised ins-
tltutlon for a new course or training in teacher education under sub-sec-:

WE fmg for appropnate action ‘to such recognised institution and to the
concerned examining body, the local authority, the State Government
and the Central Government. |

16. Notw1thstand1ng anythlng contained in any ‘other law for the time
being in force, no examining body shall, on or after the appointed day,—

" (a) grant affiliation, whether prov151ona1 or otherwise, to any

1nStltu110n or

(b) hold examination, whether provisional or otherwxse for a
course or training conducted by a recognised institution,

obtained recognition from the

unless the institution concerned has
section 14 or permission for a

Regional Comurittee concerned, under
course or training under section 15.

210 G of. I-2 Tt
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- 17. (1); Where the Regional Committee is, on its-own motion or on

any representation received from any person, satisfied that a recognised.

institution, has contravened any of the provisiong of this Act, or the
rules, regulations, orders made or issued thereunder, or any condition

subject to which recognition under sub-section (3) of section 14 or -

permission under sub-section (3) of section 15 was . granted, it may

- withdraw recognition of such recognised institution, for reasons to be

recorded in writing:

‘Provided that no such order against the recognised institution shall be

- passed ‘unless a reasonable opportunity of making representation against

the proposed order has been given to such recognised institution:

Provided further that the order withdrawing or refusing recognition
passed by the Regional Committee shall come into force only With 'q'ffect
from the end of the academic session next following the date of com-
munication of such order. '

@) A copy of every order passed by the Regional Committee under
sub-section: (1),— :

(¢) shall be communicated to the recognised institution con-
cerned- and a copy thereof shall also be forwarded simultaneously
to the University or the examining body to which such institution
was affiliated for cancelling affiliation; and

(b). shalt be published in the Official Gazette for general informa-
tion.

(3) Once.the recognition of a recognised institution is withdrawn under
sub-section (I), such institution shall discontinue the course or training
in teacher education, and the conceraed University or the examining
body shall cancel affiliation of the institution in accordance with, the

- order passed under sub-section (1), with effect from the end of the

academic_sé;js,sioh next following the date of communication of the said
order. '

(4) If an institution offers any course or training in teacher educa-
tion after the coming into force of the order withdrawing recognition
under sub-section (1), or where an institution offering a course or
trainirg in’ teacher education immediately before the appointed day fails
or ‘neglects to obtain recognition or permission under this Act, the quali-
fication in teacher education obtained pursuant to such course or train-
ing or after undertaking a course or training in such institution, shall
not be treated as a valid qualification for purposes of employment under
the Central Government, any State Government or University, or in any
school, college or other educational body aided by the Central Gov-
ernment or any State Government.

18. (I). Any person aggrieved by an order made under section 14 or
section 15 or section 17 of the Act may prefer an appeal to the Council
within such period as may he prescribed.

(2) No appeal shall be admitted if it is preferred after the expiry
of the period prescribed therefor:

Provided that an appeal may he admitted after the expify of the
period prescribed therefor, if the appellant satisfies the Council that he

24
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'5had sufﬁclent cause for not’ preferrmg the appeal Wxthm the prescnbed

o

;"'*perlod b_ » ,\..j . : o E . ' B e A;ﬂl

_ 3. Every appeal made under- tlus section shall be madein such
i form and shall be accompamed by a copy of the order appealed agamst
and by such fees as may bo prescrlbed : o . _ o W

(4) The procedure. for dlsposmg of an appeal shall‘be such ‘as may
be prescribed _. _ . .

Prov1ded that before chsa.llowmg an appeal, the appellant shall be
glven a reasonable opportumty to represent its case. _

(5) The Councﬂ may conﬁrm or reverse the order appealed agamst

CHAPTER vV
BODIESOFTHECOUNCIL o o o
19, (1 ) The Counc11 shall consutute a Committee, called the Exect- f{xecué’ .
Ve

tive - Committee for discharging such functions /as may ‘be ass1gned to it " com-
by the Council or as may be determmed by regulations, . mittee.

) The Executwe Commlttee shall con51st of the followmg mem- .
bers, namely:— S , .

(@) -the Chairperson;

(b) the Vice-Chairperson; ' | ’ L e F '

(c) the Member—Secretary, , o ke

(d) the Secretary to the Government of Inrha in the Depart-
ment dealmg w1th Educatxon, ex oﬁzcw

(e) the Secretary, Umversxty (“rants Commmsxon ex oﬁzczo

() the Dxrector National Counc1l of Educatlonal Research and
Tralm,ng ex-officio;
(g) ‘the F1nanc1a1 Adviser to the Government of Indla in the
'-'-.Department dealing with- Educauon, ex-officio; :

- ‘() four experts in teacher education to be nommated by uhc
" Central Government Co

(i) four State reoresentatweo to be nommated by the Central
Government in such manner as may be plescmbed

(§). the Chairpersons of the Regional Committees.

(3) The Chairperson and the Membier-Secretary of the Council
shall respectively, function as the Chairperson and the Member-Secre- A‘
tary of the Executive Committee

(4) The Chairperson or in his absence, the Vice-Chairperson of the
Council shall preside at the meetings of the FExecutive Committee and

in the absence of both the Chairperson and the Vice-Chairperson, any
other member chosen by the members pveqent at the meetmg shall p1e—

 side at the meeting.

R0
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. (9) The quorum necessary for the transaction of business at the

meetings of the Executive-Cominittee shall be as laid down by regu- -

lations., Lo - ' . = w'i 5
(6) The Executive Committee may co-opt, in such manner and for

such purposes, as may be determined by regulations, not more than two

persons whose assistance and advice, it -may desire in carrying out any

of the functions assigned to the Executive Committee:

Provided that the persons co-dpted by the Executiveé Committee
§or any purpose shall have a right to take part in the discussions rele-

vant to that purpose, but shall not have a right to vote at a meeting of
the Executive Committee, and shall not be a member for any other

1 ; 1oy ,-j

purpose. _ , O O P :
(7) The Council may, if it considers necessary, establish such other
committees, for such,specific purpose, as it “may deem fit. '

20. (1) The Council shall, by notification in the Official Gazette, estab-
lish the following Regional Committees, namely:— '

(i)-the Eastern Regional Committee;
(i1) the Western Regional Committee;
Sl (iit) the Northern Regional Committee; and
3 (iv) the Southern Regional Committee.

T T

(2) The Council may, if it considers necessary, establish with the
approval of the Central Government, such other Regional Committees

as it may deem fit, i
(3) The Regional Committee shall consist of the following members,
namely: — _ e

-

(a) a Member to be nominated by the Council;

(b) one representative from each of the States and the Union
territories of the region, to be nominated by the . respective States
and the Unicn territories; :

(c) such number of persons, having special knowledge and experi-
ence in matters relating to teacher education, as may be determin-
ed by regulations. , ' i
(4) The Council shall nominate one of the members of the concern-
ed Regional Committee to function as the chairperson of t_he ;aid qu»m.-;;
mittee. G R
(5) The term of office of the members referred to in clause (¢) and
the allowances payable to such members shall be such as may be de-
termined by regulations. '

(6) The Regional Committee shall in addition to its functions un-
der sections 14, 15 and 17, perform such other functions, as may  he
assigned to it by the Council or as may be determined by regulations.

(7) The functions of, the procedure to be followed by, the territo-
rfal jurisdiction of, and the manner of filling casual vacancieg among
members of, a Regional Committee shall be such as may be determin

by regulationg, o

Y
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_/ 21 (1) If the Council is of the opinion that a Reglonal Comnuttee

) from tlme

L
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is unable to _perform, or has persistently made default in the performan
of the duties lmposed on it by or under this Act or has exceeded or abused

its powers, or has wilfully or without sufficient cause, failed to~ comply -

with 4ny direction issued by the Council for carrying outf the provisions-of

'thls Act, the Courcil may, by notification in- the Official- Gazette temrn-
. nate forthwith the Regional Commlttee :

(2) Upon the publication of a notification under sub-sectlon 1y,—

. (@) all mémbers of the Reglonal Committee shall,’ ‘notwithstand-
A 1ng that their term of office had not expired, as from’ the date of
" the termination, vacate their ‘office as such members and ‘

(b) all the powers and duties which may, by or under the pm—

- visions of this Act be exercised or performed by or on ‘behalf of the |

Regional Committee shall, during the period When the term of office
of its members stand terminated, be ‘exercised and performed by
such person or -persons as the Counc1l may- direct, *

(3) “The” Counc11 may at any time after publication of ar notlﬁcatlon
under sub-Section (2), re-constitute the Regional - Commlttee m the
manner provided in sub-section (3) of sectlon 20 :

Provided that it shall be competent for the Councxl to appomt any
person, who was a member .of a Regional Committee which was termi-’
nated, as a member of the re-constituted Regional Committee.

o "CHAPTER VI

FINANCE ACCOUNTS 'AND AUDIT

22 The Central Government may, after due appropnanon made by
Parliament by law in this behalf, pay to the Council in each ﬁnanc1a1
vear such sums as may be considered necessary for the performance of
the functions of the Council under this Act.

23 (1) The Councd shall have its own fund and all sums Wthh may,
o time, be paid’ to it by the Central Government or a State
‘en "’and all the recelpts of the Councﬂ 1nclud1ng any sum

,G.9V

shall be ‘made therefrom

'

(2) All moneys belonging to the fund shall be dep051ted in such banks
or invested in such manner as may be decided by the Council.:

(3) The Council may spend such sums as it thinks fit for perfoftﬁing
its functions under this Act, and such sums shall be treated as expenditure
payable out of the fund of the Council. :

24, The Council shall prepare, in such form and at such time each
year as may be prescribed, a budget in respect of the financial year

next ensuing, showing the estimated Teceipts and expenditure, and

copies ‘thereof shall be forwarded to the Central Government:

25. The Couricil shall prepare once every year, in such form and at
such time as may be prescribed, an annual report giving a true and. full
account of its activities during the previous year and coples thereof shall

15
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be forWarded to ‘the Central Government and that Government shall
‘ cause the same to be lald before both Houses of Parhament g

26 [6)) The Counc11 shall cause to be maintained’ such >books of.
aceount in-such form and in such- manner as the Central Government
may, in consultation with the Comptroller and Audltor-General of Indla

prescribe. |

(2) The Council shall, as soon as may be, after closing its  annual
accounts, prepare a statement of accounts in such form and forward the
same to.the Comptroller and Auditor-General of India . by such date as
the Central Government may, in consultation with the Comptroller and
Aud1bor~General determine. - ,

(3) The accounts of the Council shall be audited by the Comptroller
and Audltor-General of India at such times and in such manner as he
thinks fit. :

(4) The accounts of the Council as certified by the Comptroller and
Auditor-General of India or any other person appointed by him in this
behalf; together with the audit report thereon shall be forwarded annually
to the Central Government and that Government shall cause the same
to be laid before both Houses of Parliament.

RN 'CHAPTER VII
MISCELLANEOUS

27. The Council may, by general or special order in writing, delegata
to the chairperson or to any othen member or to any officer of the Regional
Committee, subJect to such conditions and limitations, if any, as may be
specxﬁed in the order, such of its powers and functions under this Aect
(except the power to make regulations under section 32), as it may deem

necessary.

28 No prosecution or other legal proceeding shall lie agamst the Cen~
tnal Government the Counc11 or any committees appointed by it, or any
Member of the Council or member of such committees, or any oﬁ"lcer or.
employee of the Central Government or the Council or any other person
authorlqed by that Government or the Council, for anythmg whlch is in
good faith done or intended to be done under thls Act or the rules or

regulations made thereunder.

29. (1) The Council shall, in the discharge of its functions and duties
under this Act be bound by such directions on questions of policy as the
Centrdl Government may give in writing to it from time to time.

(2) The decision of the Central Government as to whether a question
ig one of policy or not shall be final.

30. (1) If the Central Government is of the opinion that the Council
is unable to perform, or has persistently made default in the performance
of the duties imposed on it by or under this Act or has exceeded or abused
its powers, or has wilfully or without sufficient cause, failed to comply
with any direction issued by the Central Goevrnment under section 29, the
Central Government may, by netification in the Official Gazette, super-
sede the Council for such period as may be specified in the notification:

K
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“sider the explanation and objections, if any, of the Council

©Pagyided that before isswing. 2, notificatiop. under  this_ subsection,
" the; Central. Government shall give a.reasonable opportunity to the

Council to show cause why it should not be superseded a

nd Shau’ cop-

1 (3), Upen, the publication of & notification under subwsection. (J)

Council—

vagate their offices as such Members;

¢ (b) all the ‘powers.and. duties which may, by Or-u,t;dér‘ﬁhe_pro'
visions of this Act be exercised or performed by of on behalf of

- the-Council shall; during the period of supersession, be exercised and
performed. by such ‘person or persons as the Central Government
mdy direct; S L . o

(c). all.property vested in the Council shall, during thé period
.- of supersession, vest in the: Central Government. - R

(3)Gnthe expiry of the period of supersession specified in the noti-
fication issued under sub-section (1), che Central Government, may—

(a) extend the period of supersession for such further period as

it ‘may ‘consider necessary; or

(b) re-constitute the Council in the manner provided in section 3.

LB, ({) The Central Government may, by notification in the ‘Official

Gazette, make rules to carry out the provisions of this Act.

{2 In particular, and without prejudice to the generality of the fore-

going- powers, such rulés may provide for all or any of the following

matters, namey: -

e ii('a) ‘the ‘'manner ifi which the Central Government is to appoint

-; experts to the Council under sub-clause (v) of clause (m). of sub-
" section (4) of sebtion 3; | ~ '

(b) the manner in which the Central Government is to appoint
Members to the Council from' amongst the States and the Union
terrority ‘Administrations under clause (n) of sub-section (4) of

' section 3; : '

(c) the conditions of service of the Chairperson, the Vice-Chair-
person -and the Member-Secretary under sub-section (3) and of
Members under sub-section (4) of section 4:

(d) - the powers and duties of the Chairperson under sub-section
(7) of section 4; '

- -(e) the manner in which and the persons by whom the inspection

+-of -an institution is to be made and the manner in which the institu-

tion.is .tg be associated in such inspection under subssection (1) and
" (2) of section 13; - Jer Suieset

K

o ka), all fi:he-.l\/I‘én'll:)er's of the Council shall notiwibhstanjsf‘,l_‘@g;g; that
their term of office had not expired, as from the date of supérS'es'sior},

Power to
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(f) the fees payable on application for obtaining recogn‘iffon
_ under sub-section (2) of section 14 and for obtaining permlssmn under
sub-section (2) of section 15; : N

'(9) the period of limitation for an appeal under sum-sectiop (I)
of section 18, the form in which such appeal is to be made and the
fees payable 'therefor under sub-section (3) of that section and the
procedure for" disposal of an appeal under sub-section €)) of that
section; C

(h) the manner in which the Central Government is to nominate
the State representatives in the Executive Committee under clause
" (i) .of sub-section (2). of section 19; ° !

(i) the form in which and the time within which the budget
under section 24 and the annual report under section 25 of the Coun-
cil is to be prepared; .

(j) the manner and the form in which the accounts of the
Council are to be maintained under sub-section (1) of section 26;

(k) any other matter which has to be, or may be, prescribed.

Power to 32. (I). The Council may, by notification in the Official Gazette,

make make regulations not inconsistent with the provisions of this Act and

;?gx‘:sla' the rules made thereunder, generally to carry out the provisions of
) this Act. :

(2) In particular, and without prejudice to the generality of the
foregoing power, such regulauons may provide for all or any of the
following matters, namely:— ' l

(a@). the time and the place of the meetings of the Council and the
procedure for conducting business thereat under sub-section (1) of

section 7;

(b) the manner in which and the purposes for which persons
‘may be co-opted by the Council under sub-section (/) of section 9;

(c) the appomtment and terms and conditions of service of
officers and other employees of the Council under subssection (1)
and (2). respectively of section 19;

(d) the norms, guidelines and standards in respect of—

(i) the minimum qualifications for a person to be employed
as a teacher ynder clause (d) of section 12;

(i1) the specified category of courses or training in teacher
education under clause (€) of section 12

(iii) starting of new courses or training in recognised insti-
tutions under clause (f) of section 12;

(iv) standards in respect of examinations leading to teacher
education qualifications referred to in clause (g) of section 12;

(v). the tuition feeg and other fees chargeable by institu-
tions under clause (h) of section 12; '

S
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( e) the iorm and the manser. in WhiCh an apphcanon for reco—
gmtlon is. 0. be sublmtled uﬂdef sub‘ ction (1) .of; section: 14,

( b)) L,OA'Idlu.OnS required for the ‘proper funcuomng of' the-instifu-
. tion and congitions for granung recodmuon unaeL clause (@), of sub- ¢
se“coa ( J) of secuon 14, SRS

(g3 the furm and tne manner wmch an appncauon 1or per—
nusxlcn is to be made under sub- secuon (1) of section 15;

{i:). conditions required for. the pxoper conaum of a new- cour;,e
or. Lrammg and conditions for granting peumssmn under clause (a)
: t‘.ou {3) of SeuLLOH m

“the- fumuons wmch may ne asug*led by the (,ouncu to the
Exscutlve Commttee under sub-section (1) of_ sectio 19[, ’

(j) the procedure and the Guorum necessary for Lranbacuon of
bubmeSS at the .meetings of the Executive Committee under sub-
ection (5) of section 19; L ' '

(k) the manner in which and ihe purposes for Whlch the HExe-
.cutive Comuinittee msy co-opt persons -under ‘sub-section (r) of
section 19; :

(t) the number of persons under clause (¢) of sub-section (3)
of section 20;

. N e o El
(m) the term of office and l“owances payable to members
~under sub-section (5). of section 20;

(n) additional functions to_be performed by -the Regional Com- -
mitice under sub-section (6) of section 20;

(o) the functions of the procedure to be followed by the terri-
torial jurisdiction of, and the manner, of filling casual vacancies
among members of a Regional. Comm1ttee under sub-section (7) of

R secuon 20

{p) any other matter in respect of which provmon is to be, or
meay be, made by regulations.
Y ¥

33. Every rule and every 1ef_;,u1‘tion made under this Act shall he
laid, as soon as may be after it is made, before each House of Parliament,
while it is in session, for a total period of thirty days which may bhe
comprised in one session or in two or more successive sessions, and if,
before the expiry of the session immediately following the session or the
successive sessions aforesaid, hoth FHouses agiree in making any modi-
fication in the rule or reguta& on, or both flouses agree that the rule or
regulation should not he made , the rule or “egulatzon shall thereafter have
effect only in such modified form or be of no effect, as the case may be;
S0, however that any such modification or amulment shall he without
pfe|ud1ce to the validi ity of anything orewous‘ done under that rule
or regu 1auo?1 e :

210 Gof I—3 ’ ) ‘

Rules and
regula-
$10NY le
before
Parlia_
nren .

i

Fag



°
©

'E.OF ';Jth(I'A_f-gX?RAQRDlNA&Y‘ ;rf.p‘uir ¥ | S‘g:e :

effect to rt._lr,;e 115r"0v1'si.6n5'
I vé ‘by order pubhsh_ed in the Official
make such prowsmns not 1Iicon51stent with' 'the provmons of

thlS Act as may appear to be necessary for removmg the dlfﬁculty - _‘,\\
Prowded that no order 'shall- be made uder this section after the
~expiry. of two. years from the commencement of thlS Act)

S ; : (2) Every order made under this sectlon shall be Iaxd ‘as;soon as
S may be aftex; it ig made. before each House of Parhament
G ¢ | . K L; MOHANPURIA, =
" Secy. to the Govt. of India. ‘ :
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